
CENTRAL ADMINISTRATIVE TRIBUNAL (110 
PRINCIPAL BENCH 

04 No.551/2003 

New Delhi. this the 18th rv of Novernhr. 7flfl3 

Hoble Shri Shanker Ralu. lernber tJ) 
* Honble Shri S.A.. Sinah. Member (A) 

h'I (aieridra Pal Sharma, 
S/a late Sh. S.N. Sharm. 
E'. Assistant Manaoer/Dairy Supervisor, 
Delhi Milk Schem, 

. st PteJ Naaer, New Delhi 
& R/o F-7fl 	Pate]. NCrIr..-T, 
(h'ihad (tIP), 	 Aoolicant 

(By Advocate: Shri S.C. Lut.hr 

Vorsus 

1 	 Union of India throur,h 
The .Sec:retari, to the Govt. of India 
Department of Animal Husbandary & Dai.ryina, 
Mini st.rv of Aariculture, Krishi Bhawan, 
New Delhi - 110 001. 

? 	 The General Manager, 
Delhi Milk Scheme, 
West Pate? Naper, 
Nw Delhi 	110 008,, 	 .Respondents 

(By Advocate: M. Harvinder Oberoi ) 

ORDER (ORAL) 

Order delivered by Shri Shanker Ra1u Meher (J) 

Thioioh the aresent 0. A. applicant has sought 

the followina re]i 1 " 

To direct the respondents to 
continue in-situ scale aiven to 
ipplicant 	w.ef. 	1.6.1992 	beyond 
1.1.1996 uoto 9.8.1999, the date from. 
which the ACPs came into force in view 
of the clarification aiven by the 
Ministry 	of 	Personnel. 	Public 
Grievances and Pension (Der3tt. of 
Personnel & Trainina) vide 0. M. dated 
1 0. 02. 2001. 

8.2. 	To arant 	2% interest on the 
payments which will become due as a 
result of relief at nara 8.1. 

8.3. 	Any other and further 	re]if() 
which this Hon ble Tribunal deem fit 
and 	orooer may a] ease also be passd 



"2: 

2. 	One of the c o n t e n t i o n s put f o r t h by the 

applicant is that as per insitu Scheme. the emnyees 

will act promotion insit.0 to the next higher scale 

available in the normal hierarchy for promotion. 	In 

this hac:kdroD. 	it is contended that inS-situ given to 

tl'ie applicant was to be continued beyond 1 1 . 1996 till 

he cat. the benefit of Assured Career Progression 

Scheme. 	Further deliberatino upc.n his contentions it 

is t.ted that as oer the resoondents own Office Order 

issued on 28..2003 statina that Ministry of Finonce 

hs 	issued OM dated 13.09. 1991 to the effect that 

GroupC and Group-D employees,  who had been aranted 

insitu oromotion. 	will he allowed the protection of 

pay from 1.1.1996 to 9.8.1999, which is the relief 

claimed by the anpilcant in this O A. 

In 	oursuance t.herecif 	th 	Fstabl.i shment 

('flS have heeni reauested to review all the cases of 

persons who had been drawina insi t.0 promotion-,  as on 

1. 1 996 and to re*fix their oay according to the above 

instructions 

Having regard to the above! it is'sta ted that 

the case of the applicant, being similarly 

cir'c..tmstance. 	is to be reviewed as per,  the orders 

issued ihil'' 

On the other hand resoondents' counsel Ms. 

Harvinder Oberol thouqh opoosed the OA but on the basis 

of the Office Or den issued by the respondenits has fail y 

- 
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stated that the case of the applicant would he 

considered in the liaht of their own OM fni-  rvw, 

6. 	H\/' no r'aard to the rival coritentsioris of the 

oarites and un the liaht of Scheme 'for ln'-si..tu 

nlc)motic)r. 	anolican t' s claim is 	directed to 	be 

considered by the resDondents in the i.ijht of their OWn 

d a t e d ?A. 4. ?flfl% anr also in the iiaht of the DOP&T 

instruct. orvs for ACP Scheme arid to riss  a r'(et.ai led and 

snk i n  C1 order i&i thin a oeriod of two months from the 

date of recelot of a coov of this order. N o costs. 

4 	 . 	

. 

(SA. S ah) 	 (Shanker Ra) 
Mether (,4U 	 member (3) 


